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0A.1039/93

( As per Hon. Justice V. Neeladri Rao, V.C, )

Heard Sri M.P. Chandra Mouli, learned counsel for
the applicant and Sri N.R, Devaraj, learned counsel for the

respondents.

2. When the turn of the applicant for consideration for

\

promotion to Gfoup*B had arisen in 1987, his case was con- .
sidered and he was selected and theFrOmotion was offered to
the applicant in 1987, He was posted to North-east area;
but the applicant refused the said promotion.
3. This OA was filed on 18.8-1993 praying for a directibh
to the respondents to consider his case for Group-B posty
with effect from 1988 by alleging that his case was not
considered from that year. It,was pleaded in the reply
statement that the case of the applicant for promotion to
Group~-B was considered from 1988 to 1983 also; but he was
not given promotion as he was not selected., The respondents
produced the minute; of the DPC from 1988 to 1993 in regard
to selection to Group;B posts, On perusal we féund that the
case ofthe applicant was considered for promotion to Grourn-B
from 1988 to 1993 and he was not selected as he was not
selected ﬁgékphosek;gzzga}(the relevant minutes were returned
after perusal). Hence, the case of the applicant that his
case was not considered at all for consideration for pro-
mQtion fo the post of Group-B from 1988 to 1993 ha%Dto be
négatived.

4. (It is stated that during the pendency of this ©aA,

the .case of the applicant was again considered for promotion
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to Group-B post in 1994 and when”@é was selected, he
was appointed for the said post in 1995).
5. Hence, this OA fails and accordingly it is

dismissed., No costs.f

1

Deputy Registrar(J )CC

~— T P
(R. Rangarajan) ( V. Neeladri Rao)
Member (Admn.) Vice Chalrman
Dated ! 25 April, 95 ﬂ%ﬁ
Dictated in Open Court s

To

i. The Secretary, Union of India,
Pos& & Telecoumunications Dept,,
New lhi

2.The Director General, Dept.of Posts, New Delhi,

sk
3. Ohe copy to Mr.M.P.Chandramouli, Advocate, CAT .Byd.

4, One copy to Mr.N.R.,Devraj, Sr.CGSC.CAT,.Hyd.
S. One copy to Library, CAT.Hyd.
6. One spare copy.
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